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Food Safety and Standards Authority of lnAia 

-

tA Statutory Authority established under the Food Saiery & standards Act, 2006)
(Regulation division)

FDA Bhawan, Kotla Road, New Delhi_110 002

Dated, the 28th December,Z}2l
subiect: clarification on provision of_sub-regulation 2.4.6 of regula tion 2.4 of Foodsafety and standards (Packaging 

.and labelling) Regulations, zL'l7w.r.t. Display ofinformation in food service est-ablishments. 
u'

Sub-regulation 2'2.2, clause (3) of regulation 2.2 of the Food safety and stondori,(Packaging and labetling) Regulations, 2077 man-dates declaration orrrut.itional information onthe Iabel of food products' However, proviso (i) of the clause (3) further states that nutritionalinformation may not be necessary in respect of ,o." specified foods including foods served forimmediate consumption such ,i t".uud in hospitalr,'hot"l, or by food services vendors orhalwais.

2' Further, a specific provision for nutritional labelling (Sub-regulation 2.4.6:Display ofinformation in food service establishments), has been latery iniroauci under regulation 2.4 ofthese regulationsvideamendment notification [F.No- nAC-feTfvf.nu irU.iling/FSSAI _20!g,dated 21st Augu st, 2020) with mandatory .o.ptirn.u'uy rno, ,o .o,n*.nce from Lst fanuary2022' clause [a) of the sub-regulation z.+'o splcifically requires food service establishmentshaving central license or outleti at ten or more locations to provide nutritional information asspecified under clause (3) of sub-regulation 2.2.2 forthe food items ,;il;y them to consumersupon request in the form of booklets or handouts or on their website. 
r

3' In this context, it is clarified that clause (3), proviso (i) of sub-regula tion z.z.zrelatedto exemption from nutritional labelling.is a generiipiovision and the sublregulation 2.4.6 thatrequires display of information in food service establishments i, , ,p..iRc provision of laterorigin and, therefore, has an overriding effect on the provision relatld to general exemptionfrom nutritional labelling.

4' In view of the above, the specified food service establishments shall comply with theSub-regulation2.4.6 fincluding Clause 4) w.e.f. lst January, Z0ZZ.

5. This issues with the approval of the competent Authority.
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